
 

(iii) No. 142/78-Customs, dated the 28th 
July, 1978. [Placed in -Library.   See  No.   
LT-2497A/78]. 

(iv) No. 143/78-Customs, dated the 27th 
July, 1978, [Placed w Library. See No. LT-
2497B/78]. 

(v) No. 145-Customs, dated the 27th 
July, 1978. [Placed in Library. See No.  
LT-2465A/78]. 

Notifications of the Ministry of Commerce, 
Civil Supplies and Cooperation 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION (SHRI 
ARIF BEG): Sir, I beg to lay on the Table 
under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 
19&3, a copy each (in English and Hindi) of 
the following Notifications of the Ministry of 
Commerce, Civil Supplies  and  
Cooperation:— 

(i) S.O. No. 1421, dated the 20th May. 
1978, publishing the Export of Fruit 
Products (Quality Control and Inspection)  
Rules,  1978. 

(ii) S.O. No. 1507, dated the 27th May, 
1978, publishing the Export of Storage 
Batteries (Quality Control and Inspection)  
Rules,  1978. 

(iii) S.O. No. 1509, dated the 27th May, 
1978, publishing the Export of Sanitary and 
Water Fittings   (Inspection)   Rules,  1978. 

(iv) S.O. No. 1511, dated the 27th May, 
1978, publishing the Export of Fasteners 
(Inspection Rules), 1978. 

(v> S.O. No. 1607, dated the 3rd June, 
1978, publishing the Export of Dry 
Batteries (Quality Control and Inspection)  
Rules,  1978. 

(vi) S.O. No. 1609', dated the 3rd June, 
1978, publishing the Export of    Electric    
Lamps    and    Tubes' 

(Quality Control and Inspection) Rules,  
1978. 

(vii) S.O. No. 1611, dated the 3rd June, 
1978, publishing the Export of Welding 
Electrodes (Quality Control and Inspection) 
Rules, 1978. 

(viii) S.O. No. 1659, dated the 10th   
June,   1978,   publishing       the 
Export of Industrial Chains (Quality    
Control   and    Inspection) 
Rules, 1978. 

(ix) S.O. No. 1660, dated the 10th June, 
1978, pubMshing the Export of Steel Wire 
Ropes (Quality Control and Inspection) 
Amendment Rules 1978. 

(x) S.O. No. 1921, dated the 1st July, 
1978, publishing the Export of Common 
Salt (Inspection) Amendment Rules, 1978. 

(xi) S^O. No. 2136, dated the 22nd July, 
1978, publishing the Export of Beche-de-
mer (Inspection) Rules, 1978. 

(xi) S.O. No. 2136, dated the 22nd July, 
1978, publishing the Export of Flashlights 
(Inspection) Rules, 1978. [Placed in 
Library. See No. LT-2550/78 for (i) to 
(xii)]. 

POINTS OF ORDER RELATING TO THE 
CORRESPONDENCE EXCHANGED 
BETWEEN THE PRIME MINISTER 
AND FORMER HOME MINISTER 

SHRI BHISHMA NARAIN 
SINGH (Bihar): Sir, I am on a point of order. 
I will take just one minute. I am speaking on 
the Business which you have admitted. 
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SHRI DEVENDRA NATH DWIVEDI 
(Uttar Pradesh): Sir, on a point of order. 

SHRI N. K. P. SALVE (Maharashtra): Sir, 
I am on a point of order under rule 172. 

MR. CHAIRMAN: fnere are other 
Members. 

SHRI N. K. P. SALVE: Sir, I am on a 
point of order referable to rule 172.    I will 
take just one minute. 

MR. CHAIRMAN: Mr. Dwivedi is there 
already. Let him make his point of order. 

SHRI DEVENDRA NATH DWIVEDI: 
Mr. Chairman, Sir,... 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, we hear in the All India Radio that 
Ministers are meeting all over... 

MR. CHAIRMAN: Yours is not a point of 
order. Let Mr. Dwivedi make his point of 
order. 

SHRI DEVENDRA NATH DWIVEDI: 
Sir, before I was interrupted by hon. Mr. 
Bhupesh Gupta, I was trying  to  draw  your  
attention  to    {he 

fact that, yesterday, I gave notice for a Motion 
under rule 168. The Motion was that, 
considering the controversy that is 
surrounding the correspondence between the 
Prime Minister and the former Home 
Minister—this controversy is there not only in 
this House and in the other House, but it is 
there among the public as well— this House 
resolves that the Government be directed to 
place the correspondence on the Table of the 
House. I met you in the Chamber arid, in your 
wisdom, Sir, you told me that you require at 
least one day to examine the admissibility. I 
drew your attention yesterday and I tried to 
help you by giving certain information and 
also some material on the basis of which you 
can arrive at some  conclusion. 

MR. CHAIRMAN: You can meet me. 
Now, why are you taking the time of the 
House? 

SHRI DEVENDRA NATH 
DWIVEDI:    Sir,   I  never   take  more than   
five   minutes.     Now,     Sir,     the point is 
that whi e the whole House discussed    this 
matter for one    hour reflected    the    deep    
anxiety    of   the Members that the matter be 
disposed of   sooner   rather   than   later   so   
that this House can conduct other important  
business,  for the most  important business  
before  the     country,   before the Parliament 
and before this House is that Members of 
Parliament cannot discharge      their  duties      
until     and unless, as I said yesterday, the 
scandal   that   is   surrounding   the   corres-
pondence   is   made   public.     Unfortunately,   
the   Leader   of  the   House  is here.    
Yesterday,  the  Prime  Minister also was 
present.    He has turned deaf ears and he is 
showing iPcontinuing contempt  of this  House.    
The Prime Minister  is  on  the  record   as  
having stated that he is prepared to place on the 
Table of the House the letter triat he wrote  to  
Choudhry  Charan  Singh asking for his 
resignation.    That was a confidential 
document.  Shri Morarji is  prepared,     
according  to  his    own whims  and  fancies,  
to   decide   which 
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[Shri Devendra Nath Dwivedi] 
paper, which letter, which correspondence is 
secret, privileged and which 
is not.    He himself has stated that. 

i 
Sir, the whole thing has now gone to the 

public. It is in the press. They say that it is 
Goebble's version. So, it is right of the House 
to know it. Therefore, again I say with all 
respect to you and to the Chair that this House 
cannot function, cannot function in a normal 
manner unless an<3 until you give a ruling on 
this question, and the resolution is adopted, 
because ... (Interruptions) I have not finished. 

SHRI N. K. P. SALVE: I was ahead of 
himT 

SHRI DEVENDRA NATH 
DWIVEDI: I just want to make one point. 
Here is the question of the right. Every 
Member of parliament is equal to another 
Member. I am as much a Member of tJTe 
House as Mr. Bhola Paswan, the leader, or the 
other hon. leaders. So, individually, as well as 
collectively the rights, the privileges and the 
powers of this House are in your hands. You 
are the custodian and the whole House is 
looking toward you that you will give the 
ruling here and now. so that the resolution 
may be taken up here and now and you may 
proceed and then direct the Government to 
place the correspondence. 

SHRI DINESH GOSWAMI 
(Assam):   Sir... 

SHRI N. K. p. SALVE: What is the 
priority given? 

MR. CHAIRMAN: I have called 
him. —*w 

SHRI DINEJSH  GOSWAMI: Sir, 
Mr. Dwivedi has made a reference regarding 
the motion by which we have asked the 
Government to table the correspondence 
before the House. You   will   recall   that   
about   a   week 

back I gave a motion that this correspondence 
should be talbled in the House. I have seen 
from the Bulletin today that in your wisdom 
you have admitted a motion by which it has 
been sought for that on the basis of the 
correspondence the House should discuss 
whether a Commission of Inquiry should be 
appointed or not. I am at a loss to understand 
whether the discussion will be confined to the 
leaders or the discussion will be such that all 
the Members can participate. If this discussion 
is such where all the Members can participate, 
how am I going to participate without looking 
into the correspondences? How can you 
expect me to give a verdict whether a 
Commission of Inquiry shouia be there or not 
unless I see the correspondences, how can I 
come to any conclusion? After all, I do not 
want merely to politi-calise the issue and 
cloud my judgment. So, impliedly I have 
taken that while you Have admitted the 
motion by which you have permitted a 
discussion for a Commission of Inquiry, you 
have implicitely accepted our motion for 
placing the documents before the House, 
because without placing the correspondence 
before the House the discussion cannot take 
place. Under rule 170 you have admitted this 
motion land impliedly you have accepted my 
motion also. It will be absolutely illogical and 
irrational for us to discuss whether a 
Commission of Inquiry should be constituted 
or not without looking into the 
correspondence, unless, of course you give a 
ruling if the rules permit, that this discussion 
will be only confined to the leaders who have 
perused the documents and we can have no 
part in it. What I am asking for is that this 
impHed ruling which you have given by 
which the correspondence must be placed 
before the House for an effective discussion 
should be put in the Bulletin so that the 
Government places the correspondence before 
the House. Secondly, I support the stand that 
this matter being of vital and urgent 
importance to  the   country,   we   cannot  
wait  for 
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the normal procedure to be followed in this 
ease. Now and here I urge upon the Leader of 
the House to fix up the time when this matter 
should be discussed and I think the sooner we 
discuss it the better it is. I feel that this matter 
should be discussed either today, or if not 
today, as a special case tomorrow, and before 
that the correspondence should come so that 
we can have a very objective analysis of the 
correspondence and come to our own 
conclusion whether the Motion should be 
supported or not. 

SHRI N. K. P. SALVE: Sir, I want to raise 
a simple legal issue and I shall seek your 
interpretation and ruling. 

I must express my profound gratitude   for   
admitting   theise   Motions— Nos. 49 and 50.    
One is in the name of Shri A. P.  Sharma and the 
other is in my name.    These have complied 
with the requirements under Rule 1691 and  have  
been  admitted under Rule 170.    My 
submission is, as far as    I have   been   able   to   
understand,   you have stated that it is for the 
Government to fix the day as to when it will 
come up ror discussion.    My point of order is 
this.    In terms of Rule  172, it is your and your 
prerogative alone to  fix  the  time  of  
discussion.    Rule 172 reads like this: 

"The Chairman may after considering 
the state of business in the Council and in 
consultation with the Leader of the Council 
allot a day... 

MR. CHAIRMAN: Yes, in consultation 
with the Leader of the House. 

SHRI N. K. P. SALVE: Fes, in 
consultation with the Leader o. the House. It 
is not for the Government to fix: it is for you 
to fix. All chat is required  is.. . 

MR. CHAIRMAN: That is all right. Read  
H.    I am hearing. 

SHRI N. K. P.  SALVE:   Sir, I am s'.re,   you  
have   forensic   backgiound and we have written 
rules.      V.it i& to  say,    "the  Chairman    may    
Biter considering the    state  of business in the 
Council and in consultation with the Leader  of 
the  Council..."    You have to consider, in 
consultation with the Leader of the House, the 
business hi the Council and then you have tc al'ot 
a day or days.   The con&uitetion relaits only to 
the first part. Therefore, I want a ruling.    Once  
*nd  tor all, let this be determined; otherwise we  
will  go  to  the  Rules  Committee whether it is 
the prerogative at the Government, or whether it is      
the prerogative   of   the     Chair nan,   after u^e 
consultation with the Leader    of the House, to fix 
a day for discussion. The Leader of the House, I 
find, is a person    who    has    certain    equani-
mity     about    him.    I    hope,     seeing the      
entire      atmosphere      in      the country—as   
some  one  said  they  are making   a   laughing  
stock    of  themselves—and knowing that the 
Leader of the House is  a person with great 
equanimity, he will agree to a discLS-sion and    
an expeditious    discussion. But  assuming that  
unreasonably    he delays this matter, then it is 
within your  prerogative    and  within     your 
right to fix up a  date for discussion of  these  
Motions.    In  these  Motions, any amendments 
can come, including the  amendment    for  
placing    of the correspondence   on   the   Table  
of  the House.    If that    is   to be tak*n up 
separately,   it      may      be   taker,   up 
separately.   But so far as Rule 172 is concerned, I  
seek your ruling in no-uncertain  terms   as  to   
whetaer  you are going to pass on the buck to the 
Government, or whether, as required by the rules, 
you are going to exercise your prerogative. 

DR.     (SHRIMATI)     SATHIAVANr 
MUTHU (Tamil Nadu):  Sir, my submission is 
that there was a demand by the leaders and the 
Opposition Members   in  both  the  Houses  
that    they want  to  see the correspondence 
between   the   Prime   Minister   and     the 
former   Home  Minister.     Sir,   it   was a  
genuine    question  and   a    genuine 
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demand. So we all agreed on it. And, Sir, you 
discussed it with all the party leaders, 
including, myself and you have come to the 
conclusion that the correspondence should be 
placed in the Chamber of the Chairman and it 
should be perused by the leaders of all 
political parties and time was given for that. I 
think many of the leaders would have seen it. 
And if there is any prima facie case of cor-
ruption or anything like that, then we can 
demand for the appointment of an Inquiry 
Commission. Sir, even in the Tamil Nadu 
House when a question like this arises the 
Chief Minister places the record, even the 
secret files, for the perusal of important 
political parties, We see them and come to our 
conclusion. On that basis, Sir, you agreed and 
placed it on your Table. All the political 
leaders, both the ruling party leaders and the 
Opposition leaders, have seen the file. Now if 
the public are anxious to know, then by this 
time, because of the opportunity given to the 
leaders here, both in the Lok Sabha and in the 
Rajya Sabha, it is their duty to convey or 
convince their party   members. 

Sir, political party leaders functioning here 
we are elected by the party leaders. We are 
respected by our party members. I think I am 
respected by my party members. So they have 
full confidence in me. When the party leaders 
have been given the opportunity to see the 
correspondence, it is the duty of the leaders to 
convey this message or to convince their 
members about what is there and whether a 
prima facie case is there or not. So, Sir, it is 
my opinion that it should not be placed on the 
Table of the House. Your placing the cor-
respondence in your Chamber is quite 
sufficient. It is my humble submission again 
that if the political party leaders see that there 
is a prima facie case—I also agree with 
them—let them give some more allegations of 
charges to prove and then we can demand  an   
Inquiry   Commission  and 

we will also join along with them. My leader, 
the Chief Minister of Tamil Nadu, Mr. M. G. 
Ramachandran, along with Mr. 
Kalyanasundaram, both of them gave specific 
charges against the D.M.K. Cabinet of Mr. 
Karunanidhi. They wanted an Inquiry 
Commission to be put up by the Centre. So on 
that basis, if the Opposition leaders have 
found any specific allegation in that 
correspondence let them demand a 
Commission of Inquiry and we will also join 
them. But now, I think, as the Leader of the 
A.D.M.K. group functioning, here, it is not 
necessary to place the correspondence on the 
Table of the House. 

SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): On a point of order..,. 

SHRI KALP NATH RAI (Uttar Pradesh): 
Mr. Chairman, on a point of order. 

MR. CHAIRMAN: No, Mr. Naidu raised  
his hand first. 

DR. RAFIQ ZAKARIA (Maharashtra): 
Different points of order have been raised and 
you have to give your ruling. We want to 
know your ruling. According to the Rules 
when a point of order has been raised the 
Chairman is to give his ruling. 

SHRI N. P. CHENGALRAYA NAIDU: 
Sir, let me raise my point of order and then 
you may give your decision. 

SHRI DEVENDRA NATH DWIVE-DI: 
Theue are 'different points of order. My point 
of order relates to one thing His point of order 
relates to another matter. 

MR. CHAIRMAN: Mr. Dwivedi, you 
wanted to raise a point of order. Now you are 
not allowing the other Member to raise his 
point of order. Is it fair? 

SHRI DEVENDRA NATH DWIVEDI: We 
want your ruling. After giving the ruling you 
allow him. 
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MH. CHAIRMAN: You can speak, Mr. 
Naidu. I reserve my ruling on others. 

SHRI N. P. CHENG ALB AY A NAIDU: I 
have given a motion on the 13th. The officers 
admitted it. It is a very important motion. My 
motion must get priority. Mr. A. P. Sharrna 
gave his   motion   only  yesterday. 

SHRI ANANT PRASAD SHARMA 
(Bihar):  No, no. 

SHRI N. P. CHENGALRAYA NAIDU: I 
gave a specific motion in the beginning of the 
session. My motion was admitted. They 
cannot ,get priority over my motion, Sir, I 
appeal to the Leader of the House and the 
Business Advisory Committee Members to 
give priority for the motions which have been 
already admitted earlier. It will be injustice if 
the motions coming later get priority. 

MR. CHAIRMAN: I reserve my ruling. 

SHRI ANANT PRASAD SHARMA: I am 
not asking for the ruling. Sir, under Rule 172, 
I am trying to place before you and before 
this House that this question .   .   . 
(Interruptions) 

MR. CHAIRMAN: If three persons stand, 
what can I do? 

SHRI ANANT PRASAD SHARMA: They 
will speak later on, one by one. 

(Interruptions) 
SHRI N. P. CHENGALRAYA NAIDU: 

How can you speak now? You have no right.    
(Interruptions) 

SHRI RISHI KUMAR MISHRA 
(Rajasthan): You are not allowing the House 
to carry on its normal work. 

SHRI DEVENDRA NATH DWIVE-DI: It 
is an abnormal situation and we are 
asking.. .    (Interruptions) 

SHRI PILOO MODY (Gujarat): Only the 
Opposition is abnoral. (Interruptions) 

SHRI RISHI KUMAR MISHRA: 
Everybody is getting up and speaking . .  . 
(Interruptions). 

Mr. Chairman, Sir I would like to know 
whether you are allowing, this House to be 
run by those who... (Interruptions) 

AN HON. MEMBER: Chairman is going 
to run the House. 

SHRI RISHI KUMAR MISHRA: Now 
this is going on day after day. They do not 
allow .  .  . 

SHRI ANANT PRASAD SHARMA: And 
this will continue till such time as people like 
you are there. 

SHRI RISHI KUMAR MISHRA: If 
anybody else wants to speak, they do not 
allow him to speak. They want to shout him 
down. Just now a lady Member wanted to 
speak and express her view point but they got 
up and started shouting. Is this the way to run 
the House? And you are just sitting and 
allowing every body-to do whatever he likes. 

 
DR. RAFIQ ZAKARIA: It is you who are 

not allowing the Members run the House.  
(Interruptions) 

SHRI ANANT PRASAD SHARMA: 
Within a few minutes, I should like mention 
the point which I want to place before you.   
(Interruptions) 

MR. CHAIRMAN:   There is no dis-
cussion. 

SHRI ANANT PRASAD SHARMA: Sir, I 
am on a point of order under Rule 172. 



 

SHRI  PILOO  MODY:   Sit  down. 

SHRI ANANT PRASAD SHARMA: 
Please hold yourself. 

SHRI PILOO MODY: Mr. Chairman, can't 
you ask him to sit down? 

SHRI ANANT PRASAD SHARMA: Don't 
say such things. Sir, this question has been 
engaging the attention of this House and the 
Opposition parlies and the country. We have 
been spending time on this since 17th of the 
last month when the session started. Now, Sir, 
after the Calling Attention Notice, you agreed 
that the leaders of the parties will be permi-ted 
to see the correspondence in your chamber. 
Thereafter, Sir, in the House, friends have 
raised the question that the correspondence 
should be placed on the Table of the House. 
But my motion is that, after we have perused 
the records, the correspondence between the 
former Home Minister and the Prime Minister, 
we pass the fol-lowin g  Resolution: — 

"That after having perused the 
correspondence exchanged between the 
Prime Minister and the former Home 
Minister, Shri Charan Singh, by the Leaders 
of Opposition and the leaders of the groups 
and parties of the Rajya Sabha, this House . .  
. (Interruptions.    What is wro ig? 

SHRI PILOO MODY: On a point of order. 

SHRI ANANT PRASAD SHARMA: Sir, 
don't you want me to read this? You tell me 
what you want me to do. Do you want me not 
to read from this hook? 

SHRI N. G. RANG A (Andhra Pradesh) : 
Sir, what directions are you giving, to the 
Reporter? 

MR. CHAIRMAN: What have I said? 
What did you hear? Have I said anything, Mr. 
Sharma? If I do not hear anything, what can I 
do? 

SHRI N. G. RANGA: I could also not 
hear,   (friterrwptiojis) 

MR. CHAIRMAN: One second please,, one 
minute please. If the Hon. Member, Prof. 
Ranga, .cannot hear properly,, if the Presiding 
Officer cannot hear properly, how can you 
expect the Reporters to hear properly and 
what can they write? I do not know. Please 
bear with me for a minute. If all the Members 
get up, if at a time 3,. 4 or 5 people stand up 
and start talking, what are they to take down? 
I do not know. If any one wants to say 
anything, it rqn be heard  and  recorded. 

AN HON. MEMBER: The House should 
know what direction you are giving. 

MR. CHAIRMAN: The direction is very 
simple. If the Hon. Members stand up and 
talk one after another, it can be recorded. If 
all the people stand up at a time and start 
talking, then what can be recorded? That is 
what  I  am   suggesting. 

SHRI K. K. MADHAVAN (Kerala): You 
are perfectly right in saying that we should be 
able to hear properly. But we too should have 
an opportunity of having your eyes on us also. 
You look to that -side and to that side, not to 
this side. 

SHRI SAT PAUL MITTAL (Punjab): He 
wants that you should look  straight also. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): From the beginning I am not getting 
an opportunity to   speak. 

SHRI HAREKRUSHNA MALLICK 
(Orissa):  Is an Hon. Member entitled 
to   say  to   another,.  " STTT ^fen, " I 

SHRI ANANT PRASAD SHARMA: I was 
just trying to say about the motion. It is very 
small. Kindly bear with me. The motion is: 
After having perused the correspondence 
exchanged between the Prime Minister 
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and the Home Minister, Shri Charan Singh, by 
the Leader of the House, tha Leaders of the 
Opposition and the Leaders of the parties in 
Rajya Sabha, this House is of the opinion that 
a commission of enquiry be appointed to 
enquire int0 the charges of conuption alleged 
to have been made against the persons 
mentioned therein. Sir,, this motion, you have 
heen very kind, you have been good enough to 
allow. Now, we find that no date and time has 
been fixed for this  motion. 

My friend,, Mr. Salve, has pointed out, Sir, 
that you are to fix up a date and time. We,, 
perhaps, are given to understand that this 
cannot be done unless the Government agrees. 
Sir, the Government has nothing to agree or 
disagree. The word is "consultation". You 
consult the Leader of the House and also 
consider the business before the House. These 
two things you will consider and fix up a date 
and time for consideration of the motion. 
Therefore, in view of the importance of the 
subject and in view of the subject being talked 
about everywhere in the country,. I request 
you kindly to be good enough to fix up time 
here and now for discussion of the motion. 
This request I wanted to make under Rule 
172. 

SHRI PILOO MODY: How do you know 
that it is important? 

SHRI AN ANT PRASAD SHARMA: You  
do  not know;  I know it. 

SHRI NARASINGHA PRASAD NANDA: 
Sir, I do submit that I do not possess 
sufficient lung power to draw your attention. 
Therefore, I seek your permission to allow me 
to bring a mike and a loud-speaker with me so 
that I can use them and draw your  attention. 

SHRI DINESH SINGH (Uttar Pradesh): 
The Hon. Member,. Mr. Dwivedi, raised this 
motion which was also discussed in the 
House yesterday. 

The issue was laying of the letters on the  Table   
of   the   House.   The   Hon. Member, Mr. 
Bhupesh Gupta,, Shastri Ji and then the Hon.  
Leader of the Opposition  opened  the  issue  
by   presenting     the     questions     of     
public morality and corruption.   I would not 
like an impression to go out that we on   this   
side   of   the   House   are   not interested in 
public  morality or  corruption.    That  is   not  
the  issue   with which   we  started.     On    
any   matter which concerns public morality, 
cleanliness in public life,, anything, I would 
like the House to bear in mind that those sitting 
on this side of the House are  equally,   if  not  
more,   concerned. But the question that is 
before us is a question of laying these letters on 
the  Table    of the   House.     My own feeling   
is   that   the    Prime    Minister would   have  
had   no   personal   objection to  laying these 
on  the Table of the House but that he was 
obviously guided by certain rules,, certain pre-
cedents and certain conventions which he 
mentioned  in the House.     (Interruptions).   
He   had    mentioned    that these letter-s had 
been marked "secret'' and,  therefore,  he was  
in  difficulties and that it would set a very bad 
precedent     if     these     letters     marked 
"Secret"  were  laid  on  the  Table of the 
House.    That   is    the    difference between  
these  letters  and  the  letter to    which    the    
hon.    Member,,   Mr. Dwivedy, referred, the 
letter requesting  Mr.   Charan   Singh's   
resignation. I  do not know whether it  was  
also similarly classified.   Probably  it   was not   
and  so  the  Prime  Minister  was willing to lay 
it.   Now,, this question was    subsequently    
left    to    you    to decide.    Sir,    in   your   
wisdom,   you decided to consult the leaders of 
the Opposition  and  the    Leader    of    the 
House.   Now that was the time when a  
decision could have been taken to place these 
letters on the Table of the House.   Instead        
of       that,        the leaders  of the  Opposition  
all  agreed that thev would have a look at these 
letters in your chamber. 

SHRI N. G. RANGA: It was the first step. 
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SHRI DINESH SINGH: A decision was 
taken to see the letters in your chamber. 
Whether there were any pre-conditions or not, 
I am not going into that all. Even without pre-
conditions, once it is decided that these letters 
will be seen in your chamber, it is obvious 
that thereafter they would not be placed on the 
Table of the House because if the intention 
was that they should be placed on the Table of 
the House, there would have 'been no need to 
see these letters in your chamber. Then the 
obvious thing would have been to press from 
the very beginning that they must be laid on 
the Table of the House. Now. so far as this 
issue is concerned,, I would only beg of the 
House to consider whether it would be right 
for secret letters between Ministers to be laid 
on the Table of the House, irrespective of the 
subject because corruption is not the only 
issue that we face in this country. There may 
be many other issues, on which there may be 
differences of opinion. Now,, these letters 
have been seen by the hon. leaders and if they 
feel that there is anything substantive in them, 
then those matters should be brought instead 
of merely the question of letters. Now 
obviously it is clear that no substantive issues 
have arisen from them. 

SHRI ANANT PRASAD SHARMA: Oh., 
yes. That is why I have moved my motion. 

SHRI DINESH SINGH: Then there are 
remedies. There are other remedies.   
(Interruptions) 

MR. CHAIRMAN: No, no,, he is on a 
point of order. (Interruptions) Let him speak. 

SHRI DINESH SINGH: I have not seen the 
letters. Therefore,. I can only presume that 
when you make a <*e-mand that they should 
be laid on the Table, obviously nothing has 
come out of seeing those letters. 

SHRI ANANT PRASAD SHARMA: No,, 
no. 

SHRI DINESH SINGH; If something; has 
come out... 

SHRI ANANT PRASAD SHARMA: That 
is why I have moved my motion. 

SHRI DINESH SINGH: If something has 
come out, then there are remedies. There are 
ways by which they can be discussed. And if 
that can be brought in, I think there will be a 
much more fruitful discussion in the House 
instead of taking up this question day in and 
day out. 

SHRI ANANT PRASAD SHARMA: The 
motion has been brought after going through 
the correspondence. 

SHRI CHARANJIT CHANANA (Delhi):   
On a point of order. 
SHRI   S.  W.   DHABE      (Maharashtra):  
On a point of order. (Interruptions) 

MR. CHAIRMAN: Now, we are only to 
consider points of order. 

SOME  HON.  MEMBERS:   Yes. 
MR. CHAIRMAN; All right,, if that is the 

wish of the House. 

SHRI TRILOKI SINGH (Uttar 
PRADESH): There can be no point of order 
upon a point of order. I hope the Chair knows 
this rule. 

 
MR. CHAIRMAN: Is it a point of order? 

SHRI KAMLAPATI TRIPATHI: Not a 
point of order. I want just to speak and to tell 
something to you. 
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SHRI PILOO MODY: Mr. Chairman, 
when I address the Chair, I always get 
up. But I do not need to get up to address 
these people. 
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SHRI DEVENDRA NATH DWI-YEDI: 

Pronounce your decision quickly; there 
should not be any wastage of time .   .   .   
(Interruptions) 

SHRI BHUPESH GUPTA: Sir, people are 
.   .   .   (Interruptions) 

MR. CHAIRMAN: To which Rule are  you 
going  to  refer? 

SHRI BHUPESH GUPTA: Rule 172. Sir, 
people are asking you to give your ruling. 
There is no issue for a ruling; there is an issue 
for decision by  you. 

 
SOME HON. MEMBERS: That's right. 

SHRI BHUPESH GUPTA: You have 
admitted two motions,, I find. Obviously, they 
aTe valid motions. Now, Sir, the issue is 
whether these will be discussed or not during 
the session and if so, when?   Now, it says: 

"The Chairman may after . . . in 
consultation with the Leader of the House 
..." 

It does not say: "...shall after. . .in 
consultation with the Leader of the House." It 
is for you to consult him or not to consult 
him. That is all that is left now. I am not 
going into any discussion here about this 
because the question of the use of 'may' and 
'shall' has been repeatedly discussed in this 
House as well as in the  other  House  in   
connection  with 

legislation.   Therefore,  your task ha been very 
much lightened.    What ar< you   worried   
about?    Now,   it  is  fo: you,. Sir.   A question 
has been raised Therefore,  we  have reached  a 
situa tion  when all that has  to be settlet is 
when we take up this motion . . (Interruptions)     
Therefore, I am no covering   the  ground  that    
we   hav< covered in the past.   The only thinj 
that I should like to  answer in thi: connection 
is as to why this is urgent It is urgent because 
of the situation because of the public interest in 
it.. (Interruptions) .   .   .   Where has Mr Piloo 
Mody gone?    Let us not talk ol secrecy now.    
Secrecy  is   not   meant for  shielding  
corruption.    Secrecy  is meant  for protecting  
public  interest, national security, and all the 
rest of it.   Secrecy is not for providing cover 
either   to  the   Prime  Minister   or  to this  or 
that    Home    Minister.      This argument  is,,   
therefore,   morally  repugnant argument in this 
context.   To raise the issue of secrecy and try 
to get away from facing the searchlight is the 
worst type    of debasement    of public  
standard.    Secrecy  has   gone. 

Now, Sir, Mr. Piloo Mody asked: Where is 
the substantive motion? Here is the motion. 
Substance is here. I have got the Shah 
Commission's Report. Was there a list of 
allegations laid on the Table of the Speaker of 
the House when Mr. Kanwar Lai Gupta 
moved for appointment of the Shah 
Commission or a Commission of Inquiry? 
Nothing. He only moved the motion for 
appointment of a Commission of Inquiry. 
There was no material on the Table of the Lok 
Sabha. Shri Charan Singh intervened in the 
midst of the debate, announced the 
appointment of the commission. What is 
substantive about it? I do not understand. That 
argument is misconceived. When this 
resolution is passed, all that we are concerned 
with is no other substance than the substance 
of an admitted resolution. Therefore, that 
argument goes. Now, somebody says they 
have seen them in your Chamber. Yes, they 
have seen them in your Cham- 
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ber.    I have not given that    motion what evei 
the reason is. Having seen it,  the  leaders  seem  
to  be convened and those who have tabled the 
motion seem to be convinced that there is a case 
for a commission of inquiry. This is according 
to them and also the rules on such matters add 
to the substance. If there was any doubt in their 
minds as to whether there would be inquiry or  
not,  after  having  gone into  your Chamber   
and  seen   this   thing,,  they have been relieved 
of that doubt and have   become   so   
emboldened   as   not only to table a resolution 
but also to impress  upon you to  accept this re-
solution and    admit    it.   Moral force is on 
their side and moral losg is on yours.   Let us 
recognise it.    You are fighting   a   losing    
battle.   You    may raise as many points of order 
as you like.   Mr.  Morarji Desai, I must say,, 
has brought you into such an impasse that we 
are all concerned whether it will  be a  graceful  
retreat or an inglorious rout.    This is all and 
nothing else.   I  would  prefer  a   graceful  re-
treat  on   your  part  rather  than  an inglorious     
rout.   Sir,     everything   is settled.     Don't 
bring  in the question of corruption.     That  is  
settled  now. A   resolution   is     there.    
Everything is settled.   Here is Mr. Salve's 
resolution.   There     is    another    resolution 
also.    Sir, I hope that the two resolutions that 
Mr. Salve and others moved can be combined.   
It does not matter. Frankly  speaking,  I  am  
after  all  of them. I am not discriminating in 
this matter.   I   do   not   believe   in   discri-
mination.   Since  we  have  to  go,  let us   go  
after  all  of  them.   The  only thing   is   that  I   
would   bring  in   an amendment saying that the 
two letters, the  letter  of  Shri    Saxena  and   
the letter  of  Shri    Shyam    Lai    Shastri, 
M.L.A.,, should be added. 

SOME     HON.      MEMBER:       We 
accept it. 

SHRI BHUPESH GUPTA:   I  know that you 
will accept it.   Mr. Advani, 

my request to you is that kindly rise to the 
occasion.   You are the Leader of the House.   I 
know your predicament,    your      
embarrassment,    your mental  affliction  and     
your    divided loyalty.   I know it.   I am very 
much conscious of it.   Sir,  when they won the    
majority,    the      Janata 1 P,M-   Party in the Lok 
Sabha.they formed the    Government.    We 
have the majority    here    and    we    cannot 
even have a discussion on this issue. What 
House is this?    Is it a barber's shop?      Please    
let us    have      this much of dignity and power.   
And you being the Leader of the House,  rise to  
the  occasion   and     come forward and say, 
'discuss here and now'. That would be graceful 
on your part.    Or, go  to   the  Chamber  and  
decide   for today   or  tomorrow.    They  will  
accommodate    you.    I    am    sure    they will  
accommodate you.    Is this quite reasonable or 
not?    The hon.   Members'     from     this   side,. 
I   find,    are reasonable. I find that they are 
reasonable in this matter.     Even Mr. Kalp Nath 
Rai becomes reasonable     for a change. That  
much I can say.      So, Sir, kindly don't drag it 
on.      I beg of you, Sir.      You have no      other 
option  now during this session. You can only 
delay it.    The    motion admitted   during   the     
session  is   supposed    to    be    discussed    
during the session.      You have only the  elbow 
room in regard to time.    And       in view   of the  
urgency  of the matter, the  expectations    of the   
public,   the opinion of the large sections of    the 
House,  by   far     the     overwhelming majority 
of the House, what can you do, Sir, except to tell 
us which day of this week we start the 
discussion? Mr.  Advani,  kindly  co-operate    
with the  Chair.    This is my request      to you.    
Here is  a  rare occasion.  Here is  a conflict 
between    your    position as the Leader of the 
House, and loyalty   to  the Chair  on the  one  
hand and  your   position  as   a   member  of the 
Government and loyalty to your senior, the 
Prime Minister that  way on the other.     The 
rules say     that the Leader of the House shall      
be consulted.    Your primary loyalty is 



 

to  the Chair and  facilitate a discussion. 

MR. CHAIRMAN: You allow the Leader 
of the House to say some-thin?. 

 

MR. CHAIRMAN:  No, no. 

 

MR. CHAIRMAN: Hundred per cent no. 
You cannot create trouble and stop the 
working of the House. Now, the  Leader of 
the House. 

SHRI BUDDHA PRIYA MAURYA: I am 
not stopping the working of the Houss. 

MR. CHAIRMAN: I am not going to allow 
you to speak. Please resume your seat. Do not 
stop the working of the House. 

SHRI BUDDHA PRIYA MAURYA: I am 
not stopping the work .  . . 

MR. CHAIRMAN: Please sit down. Will 
you resume your seat or not? 

SHRI BUDDHA PRIYA MAURYA: 
Kindly understand me. 

MR. CHAIRMAN: You please resume 
your seat. Now, the Leader of the House to 
speak. 

SHRI BUDDHA PRIYA MAURYA: 
Okay,  you  punish me. 

MR. CHAIRMAN: Please sit down. You 
are not going to stop.. 

SHRI BUDDHA PRIYA MAURYA: I 
will stop. There are ways to stop. 

MR. CHAIRMAN: If you want to stop, 
then stop. If the House is going to tolerate 
this Member, then I have nothing to say. 

SHRI BUDDHA PRIYA MAURYA: How 
to tolerate this way of working... ? 

(Interruptions) 

MR.   CHAIRMAN:   You   cannot  do 
that. 

AN HON. MEMBER: This is showing 
disrespect to the Chair. 

MR. CHAIRMAN: Please listen to me. He 
has always invited punishment. I am not going 
to punish him. God will punish him. I am not 
here to punish any Member. I am here to 
respect every Member equally. If he feels that 
the whole House has no capacity to stop him, 
let him create trouble. It is bound to tell upon 
the prestige of the House if you allow this 
hon. Member to do like this. It will tell upon 
the functioning of the House. The Leader of 
the Opposition is here. I request you to see 
that he at least shows respect to the Chair, to 
the House. If he is going to continue that, then 
it is up to you. 

SHRI KAMLAPATI TRIPATHI: Sir, we 
are going through difficult times. Mauryaji 
was within his rights to raise a point of order. 
And that he WSF doing. (Interruptions) And 
you said, sit down. 

MR CHAIRMAN: He is not sitting down. 

SHRI KAMLAPATI TRIPATHI: 
Everybody obeys you. 

MR. CHAIRMAN; That is not what he 
was doing. 

SHRI KAMLAPATI TRIPATHI: He was 
within his right to raise a point  of  order. 

MR. CHAIRMAN: Can I clarify the 
position?       If he wanted to raise * 
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[Mr. Chairman] point of order that was 
a different thing. But he wanted to create 
some scenes, this way, that way and all 
that. That can be tolerated once, twice, 
thrice, ten times. But if he goes on 
repeating it every time, if he feels that it 
pays him, then there is the question of the 
prestige of the House. Therefore, I am 
appealing to the Leader of the Opposition 
to see that the other Members of your 
Party, just like the hon. Member, behave. 
I appeal to you. 

SHRI BUDDHA PRIYA MAURYA: 
May I kindly be permitted to clarify? 

MR.   CHAIRMAN: No. The 
Leader of the House will speak. 
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You find out some solution to the matter 
raised in the House with regard to the 
tabling of the correspondence that took 
place between the Prime Minister and the 
former Home 
Minister, Shri Charan Singh. It is this 
issue that was raised from the 17th 
whether papers should be tabled or not, 
which issue was considered at length by 
all the parties, by all the party leaders, 
alongwith you and it is on this issue that 
you have given this ruling. You have 
given this  decision. 

 

 

SHRI K. K. MADHAVAN: Sir on a 
point of order...  (Interruptions) 
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THE MINISTER -OF RAILWAYS (PROF. 
MADHU DANDAVATE): Let him 
complete. 

 

SHRI A. R. ANTULAY (Maharashtra) : 
Sir, on a point of order. (Interruptions) Sir, 
the hon. Leader of the House is misleading 
the House... (Interruptions) Mr. Chairman, 
Sir, the hon. Leader of the House, according 
to me,, in my humble submission and 
understanding, is misleading the House. I 
have, got a copy of the Act here and I would 
like to... (Interruptions) 

SHRI P. RAMAMURTI (Tamil Nadu): 
Please sit down. Let us hear him. Let us 
know his arguments. Let us hear him. I want 
to hear him.    (Interruptions) 

SHRI A. R. ANTULAY: Sir, I would like 
to read out that particular   section   where...    
(Interruptions) 

MR. CHAIRMAN: When all of you are 
speaking, he is keeping quiet. when Mr. 
Bhupesh Gupta requested the Leader of the 
House to make a statement, he started making 
it. But you are not allowing him. 

SHRI LAL K. ADVANI: Sir, I am reading 
out section 3 of the Commissions of Inquiry 
Act which deals with the appointment of 
Commissions.   It says: 

"The      appropriate     Government 
•   may, if it is of opinion that   I it     is 

necessary so to do, and shall,  if a 
resolution  is   passed  by the  House 

of the People..." 

These are the two cases. 

"...or, as the case may be, the Legislative 
Assembly of the State, by notification in 
the Official Gazette, appoint a Commission 
of Inquiry for the purpose of making 
enquiry..." 

Now, I know the full implications. I am 
merely pointing out that there are two 
circumstances in which the Government 
appoints a Commission of Inquiry. When, in 
its own discretion, there is a prima facie case 
to believe that there is corruption, it may, on 
its own, suo motu, appoint a Commission of 
Inquiry. 

Or, the second alternative is, if the House of 
the People, namely, the Lok Sabha, passes a 
Resolution in this regard. Then, it has no 
option. It has to do it. It shall do it. Now, here 
is a matter in which the Government is as 
much concerned about corruption as anybody 
else. (Interruptions) 
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So far as the laying of 

documents on the Table is concerned, it is 
always the Government which decides what 
documents are confidential and what 
documents are not confidential. 

 
PROF. MADHU DANDAVATE: When 

the Leader of the Opposition spoke we 
maintain pin-drop silence. The same respect 
should be shown to the Leader of the House. 

 
sheerly on the basis of lung power or sheerly 
on the basis of numerical majority, we cannot 
be forced, we cannot be coerced to take 
something that is  wrong. 
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SHRI K. K. MADHAVAN: It is the 
..prerogative of the House to decide .the 
things. 

{Interruptions) 

MR.      CHAIRMAN:      The     
House : stands adjourned and it will 
reassemble at 2.20 P.M. 

The House then adjourned for 
lunch at twenty-three minutes 
past one of the clock. 

The House reassembled after lunch at 
twenty-two minutes past two of the clock 
Mr. Deputy Chairman in the 
Chair. 
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SUPPLEMENTARY DEMANDS FOR 
GRANTS (1978-79) FOR EXPENDITURE 
OF THE CENTRAL GOVERNMENT   
(EXCLUDING      RAILWAYS) 

MR. DEPUTY CHAIRMAN;   Papers to be 
laid. 

 
POINTS OF ORDER RELATING TO 
THE CORRESPONDENCE EXCHAN-
GED BETWEEN THE PRIME MINIS-
TER AND FORMER HOME    MINIS. 
TER—Contd. 

 

 
SHRI KALP NATH RAl: Sir, one minute. 

DR. RAFIQ ZAKARIA: Sir, I want a 
clarification—Just a clariiication. 

SHRI ARVIND GANESH KUL-KARNI 
(Maharashtra): Sir, I want to put something 
new before you. 

DR. RAFIQ ZAKARIA: I would like to 
know from the Leader of the House, when he 
has said that... (Interruptions). Sir, I will take 
only one  minute. 

MR. DEPUTY CHAIRMAN: No, ex-
planations. 

DR. RAFIQ ZAKARIA: Only one minute.    
Sir, for our enlightenment, 

MR. DEPUTY CHAIRMAN: Of what? 

DR. RAFIQ ZAKARIA; The Leader of the 
House... 

MR. DEPUTY CHAIRMAN: I do not 
think any explanation is necessary. 

DR. RAFIQ ZAKARIA: Because the 
Lower House, the Lok Sabha... 

MR. DEPUTY CHAIRMAN: I have said 
the debate has to end somewhere. 

DR. RAFIQ ZAKARIA: The Lok Sabha 
has done exactly the same thing as we have 
done, but the Speaker has given a ruling on 
the question. 

MR. DEPUTY CHAIRMAN; Hon. 
Member, this is not permitted. 

DR. RAFIQ ZAKARIA: You must know 
what clarification I am seeking. 


